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in the scale of Rs.950-.1500 before considering the next
. . : 1

category as communicated in the impugned order 4t. 15.10,91,

] IS

2, " This 0.A, is similar to 0.A.No.44/92, The facts and

the issues concerned are the same as in 0.A.No.44/92. Hence

we dispose of this O.A. also with the same direction as in

0.A.No.44/92 viz: we are convinced that the term "Cleaners"
of the Railway Board letter dt. 16.7.91

in sub-clause 3(c)/means only Engine Cleaners and find that

the clarification contained in the Railway Board letter

dt. 5.2.92 addressed to the General Manager, South Central

ﬁailway clearly conveys their intention of restricting the

term "Cleaners" for this purpose only to Engine Cleaners.

3. Under these circumstances, we find no scope to inter-
fere and accordingly dismiss the application with no order '

as to costs.
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3. The Divisienal Railway Manager(P) BG/SC, Secunderabad,

4. The Senior Divisienal Mechanical Engineer(DSL), S.C.Rly,
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' 0.A.No.126/92, Date of Judgment /3/57‘4*""’ (972

‘10, A.Ramakrishna

_The prayer is to quash EQ’ard respon

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
] "AT HYDERABAD.

1. M.,Iylaiah " : y‘
2. T.Purushotham

3. P.Venugopal

4. B.Ramanjaneyulu
5. G.Prabhakara Raoc
6. V.Prabhakar

7. T.Ch.Vearabrahmam
8. C.Prabhakar

9, D.Shankaraiah

11. G.Premkumar .« Applicants

Vs.

1, The Jt. Director,
Establishment,
Railway Board,
Govt, of India, - -
Min. of Railways,
New Delhi.

2. The General Manager,
S.C.Rly., Rail Nilayam,
Secunderabad. :

3. The Divl. Rly. Manager(P) :
BG/SC., Secunderabad. . ;

4, The Sr. Divl, Mechanical
Engineer (DSL), S.C.Rly.,
Kazipet. .. Respondents

1

Counsel for the Applicants : Shri K.Lakshmi Narasimha

Counsel for the Respondents 3 Shri N,V,Ramana, SC for Railways

CORAM:

Hon'ble Shri R.Balasubramanian : Member{A)

Hon'ble Shri T.Chandrasekhar Reddy : Member(J)

X Judgment as per Hon'ble Shri R.Balasubramanian,
Member(a) .

This application has been filed by Shriﬂg ., RailwaY\
10 others under section 19 of the Admin** théfs‘
. 7 yew Delh? &3 °
Act, 1985 against the Jt. Director S /11/1
Ko6.CP /529/F
Board, Govt. of India, Min. o@ned order
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CENTRAL ADMINISTRATIVE TRIBUNAL: MYLDERABAD 2idCH

ORIGNAL APPLICATION NOT /2 TOF 1972
TRANSFER APPLICAPFON—NO. ' OLBWRTT—2ET N0+
CEKTIF1CATE

Certified that no further action is required to be taken and

the case is fit for consignment to the Record Roci (ILecided)

pmwd:'fg AS/Q’C___

Counter Signed:

Signatur- of the
Iealing Acsistant,
Section Officer/Court .

pvm.
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Pre~delivery judgment in 0,A.No.126/92
prepared by Hon'ble Shri R.Balasubramanian,
Member(A) - for concurrence pl.

To
Hon'ble Shri T.Chandrasekhar Reddy,
Menmber(J).
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¥ Central Administrative Tribunal
HYDERABAD BENCH : AT HYDERABAD

0.A. No. 126/92, - - Date of Decision :
-4 ANe.. ' ‘ '

M.Iylaiah & 10 others Petitioner.

Shri K.Lakshmi Narasimha _ Advocate for the
petitioner (s)

Versus

The Jt. Director, Establishment, Railway Board,Respondent,.
Govt. of India, Min. of Railways, New Delhi & 3 others

e i e o . O 2 Tk 4 Gk et 7 i T i g0, T T

= -

Advocate for the
Respondent (s)

shri N.V.Ramana, SC for Railways

CORAM :
THE HON'BLE MR. R.Balasubramanian : Member(A)

THE HON’BLE MR. T.Chandrasekhar Reddy : Member(J)

1. Whether Reporters of local papers may be allowed to sce the JUdge,w--f/
. . (o

2. To be referred to the Reporter or not ? o /;i'(‘?

‘3. Whether their Lordships wish to see the fajr éopy of th—T/ggunal?
A

4. Whether it needs to be circulated to other Bencher )
h

. o the Bene
3. Remarks of Vice Chairman on columns 1, ;,-\{fhere he 18 not ©
(To be submitted to Hon’ble Vice -Chairp* -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD.
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Secunderabad,

3. The Divl, Rly. Manager(P)
BG/SC, Secunderabad.

4. The Sr. Divl, Mechanical
Engineer (DSL), S.C.Rly.,
Kazipet. «+ Respondents

Counsel for the Applicants : Shri K.Lakshmi Narasimha
Counsel for the Respondents : Shri N,V,Ramana, SC for Railways
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Hon'ble Shri R.Balasubramanian : Member (A) ~
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in the scale

category as communicated in the impugned order 4dt. 15,10.91..

2. This 0.A, is similar to 0.A.No.44/92.

-2 -

0of Rs.950.1500 before considering the next

The facts and

the issues concerned aﬁathe same as in 0.A.No.44/92, Hence

we dispose of

this 0.A. also with the same direction as in

0.2.No.44/92 viz: we are convinced that the term "Cleaners"

in sub-clause

of the Railway Board letter 4t, 16.7.91
3(c)/means only Engine Cleaners and find that

the clarification contained in the Railway Board letter

dt. 5.2.92 addressed to the General Manager, South Central

Railway clear]

term "Cleaners

3. Under the

Ly conveys their intention of restricting the

" for this purpose only to Engine Cleaners.

se circumstances, we find no scope to inter-

fere and accordingly dismiss the application with no order

as to costs.
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('R.Balasubramanian )
Member(A) .
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